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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

EXECUTION APPLICATION NO. 5/2025
IN

ORIGINAL APPLICATION NO. 830/2024

IN THE MATTER OF:

CHANDRAPAL SINGH

...APPLICANT(s)
VERSUS
GRAM PANCHAYAT HAZIAPUR & ORS.
...RESPONDENT(s)
INDEX
S. NO. PARTICULARS PAGE NO.

1. ACTION TAKEN REPORT ON BEHALF OF
MEMBER  SECRETARY, UTTAR PRADESH
POLLUTION CONTROL BOARD IN COMPLIANCE
OF ORDER DATED 20.12.2024 PASSED BY THE
HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

2 A COPY OF THE INSPECTION REPORT AND
PHOTOGRAPHS AREANNEXED HEREWITH AND
MARKED ASANNEXURE-1
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3: A COPY OF THE WATER SAMPLE REPORT IS
ANNEXED HEREWITH AND MARKED
ASANNEXURE-2

4. A COPY OF NOTICE DATED 04.01.2025 IS
ANNEXED HEREWITH AND MARKED
ASANNEXURE-3

o A COPY OF LETTER DATED 23.01.2025 IS
ANNEXED HEREWITH AND MARKED
ASANNEXURE-4

6. A COPY OF SHOW CAUSE NOTICE DATED
30.01.2025 IS ANNEXED HEREWITH AND
MARKED AS ANNEXURE-5

THROUGH COUNSEL

e

|
BHANWAR SINGH JADON
COUNSEL FOR THE UPPCB
EMAIL- bhanwar09jadon@gmail.com

DATE: 05.02.2025
PLACE: NOIDA
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

EXECUTION APPLICATION NO. 5/2025

IN
ORIGINAL APPLICATION NO. 830/2024

IN THE MATTER OF:

CHANDRAPAL SINGH
...APPLICANT(s)

VERSUS
GRAM PANCHAYAT HAZIAPUR & ORS.

...RESPONDENT(s)

ACTION TAKEN REPORT ON BEHALF OF MEMBER SECRETARY,
UTTAR PRADESH POLLUTION CONTROL BOARD IN COMPLIANCE
OF ORDER DATED 20.12.2024 PASSED BY THE HON’BLE NATIONAL
GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

[,Sanjeev Kumar Singh, aged about 38 years, S/o ShriLalSahab Singh, posted as
Member Secretary, Uttar Pradesh Pollution Control Board, do hereby solemnly

affirm and state as under:

That the present Execution Application is filed by the Applicant in O.4.
No. 830/2024 Chandrapal Singh vs Gram PanchayatHaziapur&Ors. The
grievance of the Applicant in the present matter pertains to the drains

being discharged in Gata no(s).46, 56 & 246 kh which are near the

%
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residence of the applicant and thereby causing damage to the
environment and creating health hazards. Furthermore, The grievance of
the Applicant is that in the year 2021, Gram Pradhan had started digging
a pit just outside the house of the Applicant and that the untreated sewage
water is being collected and stored in the open area of land of Gata No(s).
46, 56 and 246 kh in approximately 1500 sq. yardarea just adjacent to the
Applicant’s house.

. That the Original Application filed by the Applicant was disposed of vide
Order dated 24.07.2024 by the Hon’ble Tribunal. In furtherance of the
Original Application, the present Execution Application has been filed by
the Applicant.The Hon’ble Tribunal vide Order dated 20.12.2024 issued

the following directions as stated below:

“...8. We, accordingly, treat this original application as execution
application in original application no. 830/2024 and Registry shall re
number the same accordingly.

9. We issue notice to Member Secretary, UPSPCB to explain as to
what action it has taken in compliance with Tribunal’s order dated
24.07.2024 and complaint made by applicant vide letter dated
06.08.2024 and reply shall be submitted within one month.

10. List on 06.02.2025...”

. That as per the directions issued by the Hon’ble Tribunal, actions taken in

compliance by the Deponent is stated below.
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5. That the Uttar Pradesh Pollution Control Board (hereinafter referred to as
“UPPCB”) carried out inspections of the Gata No(s). in question dated
24.12.2024 and 03.01.2025 respectively. The inspections were carried out
by the nominated officers of the UPPCB in the presence of the residents
of the nearby area.

A copy of the inspection report and photographs are annexed herewith
and marked as ANNEXURE-1.

6. That during the inspection, discussion was held with the Applicant i.e.
Mr. Chandrapal Singh (hereinafter referred to as “the Applicant”) via
phone call. The Applicant informed that they currently reside in Aligarh
and was therefore unable to be present at the time of the inspection.
During the course of the discussion, the officers of the UPPCB heard the
grievances of the Applicant. It was informed by the Applicant that
untreated sewage of 40-50 houses approximately is being discharged at
the site in question, which is being accumulated and resulting in odour

and health hazards for the residents.

7. That the Applicant further stated, via phone call, that in 2021, the Gram
Pradhan undertook the excavation of a pit to discharge untreated sewage
% into the specified Gata No(s). During the digging process, complaints
were raised by the residents, but the Gram Pradhan assured the residents

Jthat the pit was a temporary measure for only two months. Despite

multiple complaints being filed with the Block, Tehsil, and District
Administration regarding the pit, no action has been taken by the
authorities. Additionally, several requests have been made to the Gram

Pradhan to stop the discharge of the untreated sewage into the pond,

4
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nevertheless, the Gram Pradhan did not take any action to prevent the

discharge.

8. That during the inspection, discussions were held with the residents
living near the pond. It was informed that they are also facing problems

of mosquitoes, flies, and foul odor due to the pond.

9. That furthermore, it was informed by the residents that the pond was
excavated on the land belonging to the Gram Pradhan of Hajiyapur, while
some residents and the complainant also stated that the said pond was

dug by the Gram Pradhan on government land.

10.That the pond was found situated adjacent to the Applicant's house along
an unpaved road. The pond measures approximately 20 feet in width and
about 100 feet in length. The pond was found to be filled with garbage
and plastic waste, including plastic bottles, carry bags, etc. Furthermore,
the untreated sewage is being discharged into the pond through a concrete
drain.

o~ 1. That during the inspection, no industrial unit or commercial activity was
A \ 1\

\ B
M .
\\.Q\’\\)Q\ \

;fo’und in or around the village of Hajiyapur that could potentially

: 'Ar:\\/%ntribute to the contamination of the pond through industrial effluents.
J;:;ﬁ\;_f,;;""’”However, the villagers present at the site informed that there are
approximately 400 houses in the village, out of which around 50 houses
discharge untreated domestic sewage into the pond without proper
treatment.Furthermore, there is no provision for a drain/channel for the

outflow of sewage beyond the pond. No proper system for the treatment

f
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and disposal of municipal solid waste generated by the Gram Panchayat

of Hajiyapur was found in place.

12.That a water sample from the complainant’s pond was collected during
the inspection and submitted to the Regional Office, Ghaziabad
Laboratory for analysis.
A copy of the water sample report is annexed herewith and marked as

ANNEXURE-2.

13.That subsequent to the inspection carried out by the officials of the
UPPCB, a notice dated 04.01.2025 was issued to the theGram Panchayat
Officer, Hajiyapur, Tehsil-Khair, and Block Development Officer, Block
Tappal, Tehsil-Khair, Aligarh by the UPPCB. However, compliance with
this notice remains pending.
A copy of notice dated 04.01.2025 is annexed herewith and marked as
ANNEXURE-3.

14.That considering the non- compliance of the notice dated 04.01.2025, the
Regional Office, UPPCB, Aligarh, through letter dated 23.01.2025, has
recommended appropriate action under Section 5 of the Environment
(Protection) Act, 1986 against the concerned officials and issuance of
necessary directions.

B . A copy of letter dated 23.01.2025 is annexed herewith and marked as

——rl

/15.That furthermore, a show cause notice dated 30.01.2025 has been issued
by the UPPCBunder Section 5 of the Environment (Protection) Act, 1986

4
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against District Panchayat Raj Officer, Aligarh, directing them to ensure
the proper treatment and disposal of municipal sewage and solid waste
generated by Gram Panchayat Hajiyapur. Additionally, a compliance
report on the actions taken is to be submitted to the Board Headquarters,
Lucknow, within 15 days. Failure to comply with the aforementioned
directives will render personal responsibility for any legal proceedings
initiated under the applicable environmental laws.

A copy of show cause notice dated 30.01.2025 is annexed herewith and
marked as ANNEXURE-5.

16.Hence, the present affidavit is being filed for the kind consideration and

perusal of this Hon’ble Tribunal, and any further directions, if needed.

17.1 state that everything stated above has been stated by me in my official

capacity on and derived from the official records and I state that nothing

ok

DEPONENT

material has been concealed therefrom.

VERIFICATION

Verified at i N'E’S 2';\,; ) on this ~ & Mdayof _%Agﬁ 2025, that

the contents of the above affidavit from paragraphs 1 to 17 are bélieved to be

true and correct to the best of my knowledge and belief. No part of it is false

and nothing material has been concealed therefrom.

q/%/ DEPONENT

AGVOCET ™ | ICKNOW
i) CA,:{‘N“ . Q943ﬂ‘
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_ 68 Annexure-1
I BT aftew, T Reh ¥ Rearede slow ww@i-1371 /2004 Teeurer Rig

ST I Yard sREmR 9 o 4 wiRd amdwr Reid 20122024 @ g )

SR v & www § o a=er R w0 Iy gRa s, 79 R
framreh= aiowo WRAT-1371 /2024 wwsurel Rig a7 3w varad sRramgr 9 omg § wiRa
TS & ATHA F a9 gRT A W A S arpurer ¥ Ry vort w1 PRt Reie
24122024 U9 &S 03.01.2025 & fwar Tar| R arerg & sma—ura & Frardiar &
SufRerfer § Feror fosar wam | favga frfleror amean freag 8-

1. 3 o= uad Rig g1 w0 v sRa afdewwr, =8 Resh § @rr afiowo

AT-1371 /2024 Uil Rig 99@ 7MW daRd sfTR 9 oy # uiRg amew

&A@ 20.12.2024 & 3fer a8~

1. Though applicant-Chandrapal Singh has filed this original apblication raising a grievance that

drains are being discharged in gata no.46, 56 & 246 kh which are near the residence of the applicant
and thereby causing damage to environment and creating health hazards but he also admits that
against the same grievance, he earlier approached this Tribunal in Original Application No.830 of
2024: Chandrapal Singh v. Gram Panchayat Haziyapur & Ors. and same was disposed of by Tribunal
vide order dated 24.07.2024 and Tribunal passed the following order:- “1. In this original application,
the plea of the Applicant is that his house falls under the land of Gata No. 48/49 of revenue Village of
Haziyapur Pargana Tappal, District Aligarh. The grievance of the Applicant is that in the year 2021,
Gram Pradhan had started digging a pit just outside the house of the Applicant and that the
untreated sewage water is being collected and being stored in the open area of land of Gata Nos. 46,
56 and 246kh in approximately 1500 sq. yard 2 area just adjacent to the Applicant’s house. It is also
the plea of the Applicant that the said storage of the untreated sewage is creating health hazard, has
adverse environmental effect and is causing public nuisance.
2. On the perusal of the OA, we find that the Applicant has not approached any environmental
authority till now raising such a complaint. The necessary details relating to the nature of land have
also not been enclosed. The grievance, if any, in this regard needs to be, at the first instance, looked
into by the Uttar Pradesh Pollution Control Board (UPPCB)..
3. Hence, we dispose of the OA by permitting the Applicant to file a comprehensive complaint
alongwith all the relevant supporting material to the Member Secretary, UPPCB, who on receipt of
the same, will duly consider it and take appropriate remedial action, if required. Let this exercise be
completed within a period of three months from the date of receipt of the complaint.
4. The OA is accordingly disposed of.”
5. Applicant communicated the said order and placed his grievance before Member Secretary, Uttar
Pradesh State Pollution Control (UPSPCB) vide letter dated 06.08.2024 but applicant’s grievance is
that nothing has been done by UPSPCB on the said application/complaint of the applicant and
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directions given by Tribunal have not been complied with, though, three months’ time was allowed
from the date of receipts of the complaint which has already lapsed.
6. Once a complaint has already been entertained by Tribunal in an original application and it has
been decided, for the same complaint, 3 fresh original application is not entertainable. If order of
Tribunal, passed in an earlier original application is not complied with, remedy lies to seek its
execution under Section 25 of National Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT
Act, 2010’).
7. On being pointed out this position in law to the Learned Counsel for the applicant, he requested
that original application be treated as execution application and appropriate order may be passed.
8. We, accordingly, treat this original application as execution application in original application no.
830/2024 and Registry shall renumber the same accordingly.
9. We issue notice to Member Secretary, UPSPCB to explain as to what action it has taken in
compliance with Tribunal’s order dated 24.07.2024 and complaint made by applicant vide letter
dated 06.08.2024 and reply shall be submitted within one month.
10. List on 06.02.2025........ p
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Annexure-2
REGIONAL OFFICE
U.P POLLUTION CONTROL
GHAZIABAD

ANALYSIS REPORT POND SAMPLE, ALIGARH

Collected by- Upendra Prasad (A.E.E.), Agosh-E-Haq (J.R.F.)
Sample Date- 03-01-2025

S. Sampling pH | color Odour D.O. ﬂ B.0.D | C.0.D # T.S5 T.D.S TS NO, |  Total Fecal
N Point mg/l | mg/l | mg/l | mg/l mg/1 mg/| mg/l | Coliform Coliform |

MPN/ MPN/

| 100 ml 100 ml

1. Village 7.37 | Turbid | Unpleasant Nil 94.0 |3440 | 1100 | 11450 | 1255.0 | 38.0 | 35X10° 17x10°
Hajiyapur , " ,,
Pond, ,, ,

Hajiyapur, ,

Aligarh

&
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REGIONAL OFFICE
U.P POLLUTIN CONTROL BOARD
GHAZIABAD

ANALYSIS REPORT OF HEAVY METALS, ALIGARH

Collected by- Upendra Prasad {A.E.E.), Agosh-E-Haq (J.R.F.)
Sample Date- 03-01-2025

S.No Sampling Point Date Fe Pb T.Cr Ni Zn
mg/| mg/| mg/l mg/! mg/l
1. Village Hajiyapur 03-01-2025 3.82 ND 2.69 ND , ND
Pond, Hajiyapur, ,,
Aligarh |

\

o -

LA/IJRF AS.O

12
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. Annexure-3
—_— SN corEie™
- T [ aé) 4
By UG2T IgS0T R0t &8, S
“%‘5‘ REGIONAL OFFICE
UTTAR PRADESH POLLUTION CONTROL BOARD, ALIGARH
w=iw — 2315|[on=]37) )1023“ feetip ...0.Y:01:2025
Jar H, HIO ~IRATAT YHRIT /
Frfrrgcyget
1. T Qo™ AfHRY, 2. Gug famra afrmrey
T TEhd TR, TEde—8R, T, TBUA—ER, 2TATE |

IS |
Ryg—am—sigR, <ifP—cud, devia—8R, AN H =Re SoEE Fer td 8

oI IR ya=M fF) oM & |v ey # |
eIy,

AT IR favgs w710 Wi sRa aifdexor, 7€ fieel gRT aflovo Aeai—1371 /2024
T=arel g a9 T gergd BRRgR 9 o § uIRd ey fAiF 20.12.2024 (BRTYRT o)
HT HeH U8 HRAT A1 | 710 TS sRa 3iferror gRT 3Movo WRea—1371 /2024 # &=
20.12.2024 BT YIRS MY & HXT A fFfaq 2—

“

...... 6. Once a complaint has already been entertained by Tribunal in an original application and it
has been decided, for the same complaint, 3 fresh original application is not entertainable. If order of
Tribunal, passed in an earlier original application is not complied with, remedy lies to seek its execution
under Section 25 of National Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act, 2010’).

7. On being pointed out this position in law to the Learned Counsel for the applicant, he requested
that original application be treated as execution application and appropriate order may be passed.

8. We, accordingly, treat this original application as execution application in original application no.
830/2024 and Registry shall renumber the same accordingly.

9. We issue notice to Member Secretary, UPSPCB to explain as to what action it has taken in
compliance with Tribunal’s order dated 24.07.2024 and complaint made by applicant vide letter dated
06.08.2024 and reply shall be submitted within one month 3

0 TSR R 31fdavor, 98 Rcell gRT uiRd SWRIad Sy & FHR| UHIT I
Yargd BSAgR | SR B TR Waw 3 SR wee /AR T 9 iR @
Tfod e T R oM 9 9Rfia R 89w orfem @ eiffel gRT wved
I /Aqred b7 FRIEor {376 24.12.2024 TG fAHIB 03.01.2025 B fbar AT © @R URT
T 7 % UM RTETR & 40 ¥ 50 BRY BT ERel AW AT wqfie wiee & T
BNTTR & drere # ARaRa favar Sar 21 drele A o e @ ARailRa B M @
DI ATl /AT B aRen 7E gy T | e durd sRRTR ¥ Wi BR g TRy
SN URIE & SUAR T AR 2 AR wravern ) wnfid T8 arl =YY |

N UPR T ARG IR W SN g9 TR e & e gigewer e ge
T TS & TTeid ¥ FRARoT foam Sem aem =Rel o fiRie & fFRarer 2 omT gR
YR gaeE T8l far S, St (guer faRer qer frimen siiftE, 1974, TR O
UM Yge 94, 2016 T wAiaRor (WReon) IufRfaw, 1986 & WIS &1 SoorEs
AT ST B |

A U6 H&AT—2 W.....

DR T4l oi—1, 59 ‘H:I(Ig“\’ P, XHEE IS, ASATTE—202001,
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“”

...... 6. Once a complaint has already been entertained by Tribunal in an original application and it
has been decided, for the same complaint, 3 fresh original application is not entertainable. If order of
Tribunal, passed in an earlier original application is not complied with, remedy lies to seek its execution
under Section 25 of National Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act, 2010’).

7. On being pointed out this position in law to the Learned Counsel for the applicant, he requested
that original application be treated as execution application and appropriate order may be passed.

8. We, accordingly, treat this original application as execution application in original application no.
830/2024 and Registry shall renumber the same accordingly.

9. We issue notice to Member Secretary, UPSPCB to explain as to what action it has taken in
compliance with Tribunal’s order dated 24.07.2024 and complaint made by applicant vide letter dated

06.08.2024 and reply shall be submitted within one month........
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